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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

HYDERABAD BENCH : AT HYDERABAD
* +*

L

0.A.914/90 &

0.A.193/91, Dt., of Decision| : 5.,11.93
P. Apparao . o Applicant
(in both the/f0As)

s

1. Superintendent of Post 0ffices,
Parvatipuram, :
Vizianagaram district.

2. Inspesctor Post Offices,
Bobbili,
Vizdanagaram district.

3. P, Adinarayana, Son of not knouwn,
Extra departmental Branch Post Master,
Gorle Sestarampuram, :
Bobbili Mandad, o
Vizianagaram district, Qg
(party respoment in 0OA 914/90)
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Counsel for the Applicant : Mr. K.VU,Subra
W Holh W Canty -

Counsel for the Respondants : . Mr. N.VU. Ramar
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0A.914/90 &

0A,193/91

Judgement

( As per Hon. Mr. Justice V. Neeladri Rao,)Vice Chairman )

Heérd Shri K.V. Subramanya Narusu, learned counsel for
the applicant and Sri N.@. Ramana, learned counsel for the
official respondents and Sri G. Venkateswara Rao, for R-3,
in 0A.914/9§3and Sri K.V. Subramanya Narasu and Sri}[NiR.
Devaraj in OA.193/91, Bor both the sides.

2. Notification dated 12-4-1990 was issued calling|{for

applications for the bost of(ngBPM for Gorleseetarampuram

villagéﬁand 16-5-1990 was prescribed as last date for
receiving the applications, Para-3(iv) of the saidnoti-
fication stipulateé,that income and property certificates
have to be submlitted alongwith the applications. In para
4(iv) it is stated that"all required documents / certifi-
cates should be submitted alongwith the application! No
documents wiil'be accepted later or in piecemeal’y
Applicantons not accompanied with all the necessarT certi-

cates or with incomplete information will not be taken into

consideration and no further correspondence will be

entertained.” fIn pursuance of the said notification, th@
applicant and R-3 herein and three others submitted their
applications. R-3 was selected as EDBPM.

G A S14/ 90
3. Thisdippléeatéea is filed challenging the appointment
of R-3 as EDBPM, Gorleseetarampuram, It was contended
interalia for the applicant that R-3 had not submitted his
property and income certificate alongwith the application
and hence his éase should not have been considered||for

appointment as EDBPM of this post office, Even'in the

counter of R-3 it was stated that he obtained the property
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and income certificate dated 19-5-1990 for the purpose

for which he himself and the applicant weregéglled for
interview on 1427-1990, Thus it is evident even from the

counter of R-3 that he had not enclosed the income/|and

property certificate alongwith his application submitted in
time and the said certificate was produced at the time of
interview,

4, When it was made clear in para-4 (iv)of the notifica-
tion dated 12-4-1990 that incomplete application J 11 not
be entertained and no document that is filed subsequent to
16+5-1990 will be entertained, it is not open to the con-
cerned authority i.e, Superintendent to entertain the case
of an;jﬁg the application of that person is incomplete
As the application of R=3 was incomplkte, his case 'should

nét have been considered and hence contention for the

applicant in regard to the same had to be upheld, ||Accord-

ingly the appointment of R-3 is liable to be set aside.

5. Pending disposal of 0A,.914/90, the concerned Director

of Post office;hag“ﬁstset aside the order of appointment

of R=3 and issue&fresh notification dated 25-191991 calling

for applications for the post of EDBPM:#;iFhis post office,

The same is challenged by the applicant in 0A.193/91.

6. It is open to the concerned autbority to allow|the

relief claimed in the 02 and then such OA will become

infructuous But when there are eeégggg;;g-parties in regard

to VaJﬁp% CAoinen o d in Oéif:%der Section 19 of Administra-

tive Tribunals Act, it is one of subjudice andit is not open
el G T ek

to any authoritykto adjudicate in regard to the same, Hence

order{of the Director §etting aside the appointment of R-3

and issuing fresh notification dated 25-1-1991 have to be

held as void. On that ground the 0A.193/91 had tojlbe allowed,
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7. It hed to be noted besides R-3 and the applicant three
A Lo Fo die .

more applied for the post of EDBPM and their applicat ?ns‘

\

were not held as incomplete and they were received in time
i.e. by 16«4~ 19901 It is then necessary for the 3uper in-
tendent of post offices, Parvatipuram, i.e. the competent
authority to consider the case of thOsekaplicants and till
their cases are considered afresh, the question of-issual
of fresh notification does not arise., As such it is ‘
necessary to dirlct R-1 in OA 914/90-the Superintendent of
post Offices, Parvatipuram, to consider the case of the
(ﬁpplicant and the other three applicant; who submitteditheir
applications in pursuance of the notification dated 12 4-90

3
and pass appropriate orders in accordance with law.

L‘ .
No costs. ' ‘ \\

/W_,M.S\N\\
(R, Rangarajan}j (§§ Neeladri Rao)
Member (Admn) ‘ . Vice-Chairman

Dat#d : November 5, 1993 N S
L . £
Dictaed in Open Court Oy. Regis

sk

Copy tos-

1¢ Superintaendent of Pc t Offices, paruatipuram, Uiiianagaram

District.

2, lInspector Post Offices, Bobbili, Vizianagaram, District.
3. TRo copy to]Sri. K.V.Subrahmanya Narusu, advocat 8, J= 4-526/3 Xy

Barkatpura, tHyd-27. .
4, One copy tojSri. N.V,Ramana, Addl. CGSC, CAT, H d.
5. Dne .copy toilLibrary, CAT, Hyd. 5
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8. OA.914/90 ordered accordingly and OA.193/91 is dismissed,
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IN THE CEETPRAL ADMINISTRATT VE TRIBUNAL
ERABAD BENCH ¢ HYDERADRAD .

THE HON'BLE MR.JUSTICE V.NEELADRI RAQ
VICE-CHAT FMAN

AND

THE HON'BLE MR g

«GORTHI :MEMBER(A)
AND ,
THE HON'BLE MR,T.GHANDR SEKHAR | REDDY
‘ MEMBER(.J)
ENET

THE HON'BLE MR.R.RANGARAJAN ¢t MEMBER(A)

£
Dated: dif / ~1993

. B \___,_.,____._.
GRTER/JUDGMENT 5
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T.A.No. (aP.__
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Aditted and Interim direc
issNed. _ .

Disposed of with difertidn
. ©
Li:dissed. <
Diémissed as withdra

Dismissed‘for default,

ieje/ctei/ofdered.
uf/ﬂ Order as to costs,





